
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 705? 3 

T.A. No. 

	

DATE OF DECISION 	 94  

ii • 	i1Diic 1 L 	 Petitioner 

XciV 
	

Advocate for the Petitioner(s) 

Versus 

U 	9fl 	?ii? 	a r0 
	

Respondent 

Vii 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	 cc Cci jI'jD 1. 

The Hor'ble Mr. 	 ;flrlD:1 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Nan,anbhai L. Ratel 
Railway2edicel Colony 
Block No. 449/s 
Naar Railway Has ital 
Ehavoacar pare 354 003 Applicant 

Advocate 	Xavier 

Versus 

1, The Chairman 
Railway Board, Rail Bhavari 
New 3 a lb I 

The Union of India, Owing arid 
hepresentirig W. Rly through its 
Gener1 ilariager, Western Railway 
Churchgo te, Bombay. 

The Divisional Railway Nariager, 
estern iailway Bhvnagar Div Sion 
Ehavnagar, Para 	 Reseonderits 

Advocta lir. 1..L. yin 

	

t 	 T IT T'I 	 L .j 

	

.i r 	Là 	LI LI Jj '_I 	Li L LI rl 

In 

O.A. 705 of 1993 	Date: 17-3-1994 

icr HOri'ble Shri N.i. Patel 	 Vice Chairman. 

The applicant has filed this applicatioo on 

aeprehensiori that the special pay which had been giv-­n to him 

for rendering service on coiplex Cable for certain spells of 

eeriornay be rocoveLed from hin. If there Is any eroposal or 

dacisiri to recover the amounts eald to the applicant as 

special pay for working on complex table, the rspondents are 

dircted first to give a notice cdlling upon the applicant 

to show cause as to why recov ry should not be effected and 
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and to take decision on the. question after givLig sufficient 
oppoitunity to the applicant to out forward his case, f after 
giging such OppOrtunty it is d.Cided to make recovery of any 
dIiLoUntS from the app).icant, the decision may not be implemented 

for a parod f 15 days after it is taken. The decision will be 

COITVIU,ri-Lcated to the applicant within a period of 7 days after 
it is taken. In View of these directions 1r, Xavir seks 

LrmiSiun to withdxaw this application with liberty to file 

a fresh application in the event of the aplicant being agjricved 
by the order that may be passed in the matter. Permi.sion 

g:antcd with liberty as prayed for. O.. tands disposed of 

accordingly. No order as to costs. 

4' (x. ramamoorthy) 
Member () 

(N.3. Pate1) 
Vice Cha)rman. 


